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Central Administrative Tribun
Princioal Eiench

O.A.No.-l98/95

Hon'ble Shri R.K.Ahooia, hmbe.r{fu^
HM-bl. Shri SVM Khalid idris Naqvl. rte.dar.Ji

New Delhi, this the 26th day of August. 199v

ehagwan Oas
e/o Sh, Sukha Ram
Morkirig as Photographer ^ ^
in LoK Nayak Jai Prakash Narain riospitax
Nsw Delhi
r/o Staff Qrs. . „
Hear Maulana Azad Hedicai College
New Delhi.

(Bv Shri P.L.Hlmroth, Advocate)

Vs.

iUnion of India through
Chief Secretary

Sovt. of N.C.T. .of Deiiii
Sham Nath Marg
Del hi..

2. Joint Secretary(Hedicai)
H.P.H.Deptt.II
(Technical Recruitment Cell)
I. J.N.Nehru Harg
New Delhi - ilO 002.

3. The Hedicai Superintendent
L.N.J-P-H-Hospital

NevJ Del hi

Applicant

Respondents

I Hone )

ORDER (Oral)

Hon'ble Shri Syed Khalid Idris Naovi. Hembeisj.;

The applicant. Shri Bhagwan Das. has come

before this Tribunal seeking a direction to cne

resDondents to appoint him against the reserveo oost

of Senior Photographer in the scale or Rs.i640-.t9oo on

regular basis in accordancs with the recommenaatlon;:.,

of the Staff Selection Board submitted in tne moniJi uf

Auaust. 1994. He has pleaded that he belongs to d

Scheduled Caste community and has been working as

Photographer in the L.N.J.P.H.Hospital. New Deihi

sines 4.1.1978 and there was a reserved vacancy or



fc

,e„..or P..to,raoher for Scl«.uied Wtes uncer Pne
,..po„deata « oer 40. Rooter .aintarreo ro -
Teorrical Recru.t«nt Cell at S,No.9.'25 at pa«
rp. „Hch applicant oaeelloitle and fuUUUna at:,
the requisite conditions as per Reciu,tiK.ni
rne applicant also subpits that he had appUed for the
satd post of senior Photographer in both »avs

•it-iutp a'b well as a direct recruit,.deDartiTientai candidate

HP pas infor»ed that he »as selacteo by tne serection
Board but subseduently he has co.e to hnoo that tite
Pospondents are contepplatrng to can-tel the selectton
or the aoplicaht to the post of Sohior Photocnahper
,„,ho,pt any solid reason. He has therefore cone
before the Tribunal for the said directior.

2. It, the counter filed by the respondn-ls

phev nave ad«itted the fact'that applicant .at .orhinr,
1 an i N d P N.Hosoltal and was

as Photographei- in

terviewed by the Staff Selection Board on

.r the post of sr. Photographer., The Board

Mended the na.s of the applicant for appointnent

to the post of Sr. Photographer and accordinglv hrs
ame was nominated for appointment to the Dosr rf

L.N.J.P.N.Hospital. in the meantime, the Hon^bie

Healtn Minister has cancelled the selections made bv

the 3SC on the grounds that Committee constituteci was

not in accordance with the rules/orders, irns -.uuntss

does not shown the specific grounds for which the
committee constituted was found not in accordance with

the rules and orders.
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Heard the learned counsel for -oe

applicant. None appeard for the respondents even on
second call. On perusal of the record, ix is clear-
that the applicant was selected to the post of Senior
Photographer by a duly constituted selection Board but
his slection was cancelled by some administrai-ivs

orders without giving proper reasons for the same.

Under these circumstances we find that the applicant

is entitled to the relief sought for a& me

respondents have not shown as to how the Hon bis

Health Hinister came to the conclusion that me

Committee consstitut^was not in accordance with the

rules and orders,.

4 The learned counsel for tne applicant aiit.

relies upon the law laid down -both Supreme Court an<

followed in S.S.Sharma and Others Vs. uem.

Administration and Another. AlC . c..

suDDort of his claim.
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3. In view of the above position, the uft is

allowed. The respondents are directed to take ciulaoh

]pon the recommendations of the Staff Selection

Board/DPC within a period of two months from tne Oo-tc

of receiDt of a copy of this order and the action

taken by them should be communicated to the applicant

with a reasoned and speaking order. No oraer as to

u

costs..

fSYED- KHALID lORIS NAQVr
HEHBER(J)

/RAO/
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